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ORDERS OF THE TRIBUNAL 

Hear 	e learne9 counsel 	the appi cant or 

the question of admission Ln :he pre1ce of Shri 

D. Mish:ra lened 	l.Sta niig Coun3el, who has been 

ser ed with a copy of tne aoplica:on. 

The app1it appeared he wriiten test 

con ucted by Respondent No.3, i.e. Railway Recru1tmet. 

Boad, Bhthanewac, on 18,1.1993. His case is that thou;h 

he has anw:rzd dli the 170 objective que3iOfl3 

suc ess.Fully to the best of his satisfaction wi 

gi ving more 	1in oi-ie 	3er against any 	u23tiOn by 

dar erlirig fnoC than one circle kor changing the darkeriig 

of any circle against any question as per the 

ins uc':ons mentioned in the aetion paper and e'cpeced 

to secure 150 marks out of total 170 marks, has been 

awa ded riuch less mak, in the written examination. Still 

he qas called for the interview, i.e. viva roce on 

14. 7.1998. According to him, he has also done extremely 

wel L in the viva voce test and came to know that out 30 

mar s, he has secured 26 marks in that test. But he was 

sho ked and surprised to know that he has not been 

sel cted to the post of Depot Store Keeper, Gr.III for 

whih the recruitment was held even though 28 candi,clates 

wer selected in the written test to face the-est for 5 

unr served posts. Since the marks in the viva voce test 

and written test are taken together for selection,ii 

und rstands that he has been awarded less marks in the 

wr ten test and as such apprehends that either his 

ans ers in the written test have been tampered or there 

mig t have been computer error in awarding marks in the 

written examination. For this reason he prays for 

qua hing the select list published which does not contain 

his name and further to direct Respondent No.3 to revalue 

or recheck his answer papers in the written examination. 

It is neither clear from the application nor 

fron the submissions made by the learned counsel for the 

ap licant on what basis he apprehends that his answer 

pa er hasbeentpEr;ed 	or there has been error,  in 

corrputer marking. A candidate in a recruitment test is 

not expected to assess his ability for himself and 

th reafter assumeA something has gone wrong in the 

se ection process in case of his non-selection. In this 
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ap lication excepting his suspision that his answer 

pa ers might have been tampered or there might have been 

er or in computer marking, we do notsee any other 

ma erial to come to a prima facie view that there has 

been some such tampering or error in computer marking. 

Ca ue of action on account of irregularity or malafide in 

the selection process of a recruitment test will not 

ar se only on the basis of self assessment made by a 

ca didate of his performance and consequent Suspicion in 

the event of non-selection on the basis of such self 

as essment. There must be further more material to prima 

fa ie point out such irregularity or malafide in the 

se ection process which is lacking in this case. 

In the result, we are of the view that there i 

no merit in this application for admission and is 

ac ordingly dismissed inlimine. 

VICE-CHAIRMM 

MEMBER( JUDICIAL) 


